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House Committee

side, whether as a matter of policy, 
in a speech or even in a press eon* 
ference. 1 ham bean noticing i t  The 
first offender, to m y recollection,' is 
Shri Tyagi. He made a statement a 
number o f yean ago as Deputy 
Minister, In Bombay. That was 
brought to my notice.

Shrl Tyagi: I beg your pardon: I 
.was never a Deputy Minister.

Mr. Speaker: I am sorry. He was a 
Minister. But, if he had been a 
Deputy Minister, it could have been 
excused. But, as a Minister, he ought 
not to have made the statement 
When it was brought to my notice I 
requested all hon. Members who are 
Ministers not to make statements out
side. When this House is in session, 
matters o f policy must first be com* 
municated to this House and there
after through other sources. There
fore it is a matter o f regret that im
portant matters like the L.I.C. report 
should have been noticed m the news
papers before the report is presented 
to this House. Again and again, ques
tions are put and the Government ans
wers the questions by saying that the 
report has no doubt been received, but 
it is under consideration. But, be
fore it is ultimately brought to this 
House, every person other than a 
Member of this House seems to know 
it  It is rather unfortunate. 1 do 
wish that it should be rigorously taken 
note o f that no statement shall be 
made by any Minister outside this 
House. Otherwise, this House would 
become onfy a rubber-stamp for any
thing that is happening elsewhere.

Hon. Ministers must treat this 
House with greater respect and not 
allow others to know before this 
Rouse knows.

Shrl Ptoreee Gandhi: Will you kindly 
consider requesting the Minister to 
withdraw the remark which he made?

Mr. Speaker: We are not concerned. 
The hon. Minister says that it might 
not have been released to the press.

Therefore, if ' it has not been 
released to the prase, it is 
only somethings which have 
been imagined by fhe press.

Atari Tyagi: 1 want to draw atten
tion to one fact. I am quite sure it 
is not deliberately released fay the 
Government as such. It has only 
leaked out That is a greater risk 
because the whole security o f India 
is at risk if things are allowed to leak 
out like that That is more impor
tant I am more concerned if it has 
leaked out rather than if it had been 
given deliberately.

Mr. Speaker: Very w ell; Bills to 
be introduced.

COMPANIES (AMENDMENT) BILL*
The Minister o f Commerce and In

dustry (Shrl Lai Bahadur Shastri): I
beg to move for leave to introduce a 
Bill further to amend the Companies 
Act, 1856.

\
Mr. Speaker: The question is:

"That leave be granted to in
troduce a Bill further to amend 
the Companies A ct 1856.**

The motion was adopted
t

Shri Lai Bahadur Shaatari: I intro
duce the Bill.

BUSINESS ADVISORY COMMITTEE 
Thxrty- kchth Rjvort

Sardar Hnkam Singh (Bhatinda): X 
beg to present the Thirty-eighth Re
port of the Business Advisory Com
mittee.

Shrl Khadllkar (Ahmednagar): 
Regarding this report o f the W utlnw 
Advisory Committee, may I submit 
Sir, I had given notice o f a motion 
concerning Tibet that the Prime 
Minister’s statement thereon be taken 
into consideration. I leant that the 
other House is debating the whole 
issue. Why this House should not gafc
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